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Direction to the States on Minimum
Wages

1856. DR YELAMANCHILI SIVAIJI:
Will the Minister of LABOUR be pleased
to state:

(a) whether any directions have been
issued to the States on minimum wages;
and

(b) if so, what are the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM  VILAS
PASWAN): (a) Yes, Sir.

(b) Guidelines have been issued to the
States to revise the minimum rates of wages
for scheduled employments in a period not
exceeding two years or on 50 points rise in
Consumer Price Index, whichever is earlier
States have also been requested to consider
providing for a Variable Dearness
Allowance linked with Consumer-Price
Index alongwith the minimum rates of
wages so that the unorganised labour is
protected against rise in price level. The
States have also now been advised not to fix
minimum rate of wages in any employment
below Rs. 15/- per day.



